GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS

OFFICE OF OFFICIAL LIQUIDATOR

HIGH COURT OF DELHI

A2,W2,CURZON ROAD BARRACKS,

KASTURBA GANDHI MARG NEW DELHI,

PHONE:23389996 (DIRECT) 23073392 FAX: 23388405

No.OL/Estt /Off shifting/
                                                   Dated:  5th     October,2012

NOTICE

                                    Invite quotations for the shifting of office of the Official Liquidator,Delhi  from 1st floor of   A2/W2, Curzon Road Barracks, KG Marg, New Delhi to 8th floor of ‘Lok Nayak Bhawan’, Khan Market, New Delhi.  Detailed quotations/rates duly signed by authorized person giving full name, address and contract tel nos etc. may be furnished by 12-10-2012  addressed to the  Official Liquidator at the aforesaid address –

(1) The shifting of office shall include the following :-

(i) Packing of  files, computers, office equipments and furniture etc 

(ii) Carrying the same carefully to ground floor;

(iii) Loading the lorry;

(iv) Transportation to Lok Nayak Bhawan, Khan Market (8th floor)

(v) Unloading from the lorry; and carry to rooms at the new station

(vi) Unpacking of the goods and placing on the respective rooms/cupboard at the new station

(vii) Disposal of packing material

(viii) Obtaining certificate for proper shifting with list of  materials shifted from concerned officers/sections and list of  lost/damaged items, if any

(2) The bidders have to use their ownpacking material, like gunny bags, packing taps, sutli, cardboard , carton etc.

(3) The bidder should be Delhi based.

(4) The submission of bid will not place the office of  OL under any obligation to award the work to the bidder and no expenses incurred in this regard will be payable by the Office of the OL.

(5) The bidder should ensure safe transportation of  the goods and the work should be accomplished within the time frame  as settled.

(6) The bills in duplicate should be submitted alongwith certificate of proper shifting obtained from the concerned officer.

(7) The bidders should deposit a Security amount  of  Rs 25,000/-(Twenty five thousand ) only before undertaking the job.  In case of non completion of assignment within the allotted time or any damage caused to the property/record, the security shall be forfeited and no payment shall be made.




           
(S.B.Gautam)


                                                                              OFFICIAL LIQUIDATOR,DELHI

